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3 34T §./ LT.A. No.2575/Mds/2014
(fraRoT 9 / Assessment Year : 2009-2010)

M/s. Kikani Exports P. Ltd, The Deputy Commissioner of
104, West Periyasamy Road, Vs Income Tax,

R.S. Puram, Company Circle I (3),

Coimbatore 641 002. Coimbatore.

[PAN:AABCK 4784H]
(3rdYemadt/Appellant) (Fedff/Respondent)

dreredt T 3 @/ Appellant by = Shri. A.S. Sriraman, Advocate
gt 1 31X & / Respondent by ¢ Shri. N. Rengaraj, IRS, CIT.

geAaTs &I d{r@/Date of hearing : 16.04.2015
gIyuTT T 9@ /Date of Pronouncement : 16.04.2015

3meAr /ORDER

PER CHANDRA POOJARI, ACCOUNTANT MEMBER

This appeal filed by assessee is directed against the order of the
Commissioner of Income Tax-I, Coimbatore, passed u/s.263 dated

06.12.2013.



D 1.T.A.N0.2575/Mds/2014.

2. At the time of hearing, the Id. Counsel made an endorsement
that the assessee is not interest in prosecuting this appeal.
Considering the prayer of the Id. counsel, we are inclined to dismiss

the appeal as not pressed.

3. In result, the appeal of the assessee in ITA No.2575/Mds/2014 is

dismissed.

Order pronounced in the open court at the time of hearing on
Thursday, the 16™ day of April, 2015 at Chennai.
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